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Date of decision $ November 16, i9E. 

yna anjan Das, aged about 38 years, 
son of Paramananda Das, at present wokino 

Gr.II Scnograph'r, attached to Directc.r, 
,+/PC DiriLtSamba1pur. 

rl, pol1cflt. 

Lhion of India, represented by its 
Secretary, Department of Comri.mj.ct icn, 

0w De1h. 

	

2, 	Director 	- .. 
Government 	 a 	- 
New Delhi, 

	

3. 	General M.-- 	Tr  
AL 	 f, 

- .... 
Deepak Misra, 
R.'T.Naik, 
A,Deo,Advcc - s 

Fo.. ......c rr: s..onder 	, , • 	::Tli Dj1j. 

0 R A N: 

T HE CNCLE>. NR.L,k.PATiL,VICL-CiAIRI'1AN 

A N D 

TCL 	ON' CC Nl\L' LNGLTP, r I'Ui'IBER (JWICIAL) 

	

1, 	Whether-  reporters of local papers. may be allowed to 
sre the judgment ? Wes. 

	

2. 	To be referred to the Reporters r not I Nb 

	

3, 	Whether Their LoLdships wish to see the fair copy of 
the jU.rTIOn. 1 Yeg. 	. . 	. 
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J U D G M E N T 

B.R.PA9,EL,VIL-CJALJ4AN, Thc applicant was a Grade III  Selection Grade 

Stenographer working in the Office of the Tlecommijijaicn 

Department abd attadci to the Office of Director, 

Telecom!unicEtio1Orissa,Sambalrur. He alleges that he was 

promoted to the rank of Grade II Stenographer on 11.1.1988 

and this post of Grade II Stenographer is a functional post. 

He has alleged that the benefit of increrrnts admissible to 

him under F.R.22 C has not been given to him and further that 

his representation to Respondent N0,3 ,General Manaqef, 

Telecorirnunicatjon,Orissa Circle, Bhubanesar on 25.1.1988 

has not found favoQr with the authorities. Makjrg thec 

aLLegations the applicant has prayed for a direction o give 

him the benefit of F.R.22 C  in the revieed Scales of pay 

as recommended by the 4th Central Pay Commission. 

2. 	The respondents in their cc'unter have alleged that 

the applicant has made misstatement of facts inasmuch as 

his pay was fixed in the revised scales of pay under F.R.22 C 

with effect from 11.1.1988 nd his grievance in this regard 

is not genuine. They have further alleged that as the 

applicant was promoted on ad hoc basis , he has been given 

more pay than he is entitled to and for this they have 	agh't 

reliance on nnexur€'-R/2 which shows that on 11.1.1988, on 

promotion the pay of the applicant was fixed at Rs.1600/-

and on 1.5.1988 he was allowed to dray pay of Rs.1680/-. 

They have also taken the ground that as the applicant was 

promoted on ad hoc basis a Grade II Stenogiapher and has not 

yet been regularly appointed, the provisions relating to 
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exc ie of opt ion with regard to date of increments woul6 not be 

available to him. 

3. 	We have heard learned counsel for the applicant an 

Mr.Tahali Dalai,learned Additional Standing Counsel (Centr1) 

at length and perused the 	 There is no dispute that 

while wart ing 

 

as Selection Grade III  Stenographer the applicant 

was ett:inc the pay of Fs.1560/-. There is also no dispute that 

Grade II stenographer is functional post. 	here can be no 

doubt that it involves higher responsibilities, Accordingly, 

C comes into play and according to its provisions, the 

initial pay for Grade II  Stenographer has to be fixed. We, 

th afore, direct that on promotion of the applicant to the post 

of Gade II  Stenographer, his pay should be fixed in the scale of 

pay of Rs.1400-2300/- under F.R.22 C, as on 11.1,198E, 

4• 	This application is accordinqly disr'ossd of leaving the 

parties to bear their own cot, 
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Membc (Judicial) 

Central •edministrative T ibirai, 
Cuttack Bench, Cuttac}i, 

I 


